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T. Madhusudhana Rao 	 : Applicant 

and 

The PoatmasU 
Vij ayawada 

Supdt. of Po 
Teali divisiàn 

r General 

t offices 
: Respondents 

Counsel for the applicant 	: V. Cha Naidu, 
Advocate 

Counsel for the respondents 	: N.R. Devaraj, Sr. SC $ 
for Central Government 

C OR All 

HON. MR. JUSTIC V. NEELmRI RAD, VICE CHAIRMAN 

HON. MR. P.T. TRIRUVENGADAM, MEMBER (ADMINISTRATION) 

Judgement 

( As per Hon. Mir. Justice V. Neeladri Rao,%Iice Chairman) 

Heard Sri Krishna Devan, for Sri V. Ch. Naidu, learned 

counsel for the applicant and Sri N.R. Devaraj, learned 

counsel for the respondents. 	
VV—\ VN- 

2. 	The appl 

Biennial Cadre 

Repalle. At t 

the applicant 

master. Shri 

Amrutaluru to 

challenged in 

cant was promotedLto  HSG Grade II of 

Revision (BCR) at then transferred to 

e time of rotational transfer on 20-5-1993, 

as transferred to Battiprole as Sub Post—

.V. Subba.Rao was transferred from 

alle. The said order of transfer was 

a OA which was riled on 29_6-93. 
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It is submitte for the applicant that 

completed four year1s in the cadre of H5G Grads II in 

Ropalle and thus tijie transfer is contrary to the policy 

where no employee khould ordinarily be transferred unXps 

he completes tour /yearsj ii) he is about to retire in 1 

years/and! it is Oie of hardship for it is a case of. 

transfer and he i hardly left with 1-fr years of service. 

1988(8). ATC67flqibIbntaaay versus Union of India, a 

judgementof CALL Calcutta, was referred to in support of 

the said contention; iii) Sn. T.V. Subba Rao,Lwas posted 

in the place of /the applicant at Repalle, had submitted 

represebtatior dated 24-5-1993 praying for either reten-

tion at Amruthaluru or transfer to Battiprole on hea]41h 

grounds. 	
/ 

The Suprese Court held in 31.1993 Vol.3 SC 678 - 

Union of India and others versus SL Abbas, that order of 

transfer canbe callenged only on either of two grounds - 

i) malafides./ii) violation of statutory rules. 

If the o'der of transfer is not in conformity with 

the adminis 
	tive instructions issued in regard to tran- 

sfers, 	of the -employee is to make a representation 

to higher 
	

hority and it is not a matter of interference 

by the Co 
	

/ Tribunal. Hence, the principle laid dwn 

/Bench in 11989(9)  ATC 122 in H.S. .Ajamani 

of India and .others&holda good a*-dperincurium 

d not be hel-d--ty--tt*s-Beieh. Vk 

plea is taken'7ejoinder to the effect that 
.k- 	 / 

f transfer ia9nt-cttvt_for  the applicant was 

by the Fufl 

versus 

the same 

6. Anew 

the order 

transferred as he happened to be an office bearer. 43 

1988(8) AT 677 in Debabrata Ray versus Union of India. is 



* 	relied upon in Aupport of the said plea. When it was 

the applicant flom the members of the public as well as 

starf and service unions, it was pleadedthat out of 

25 years of serice, the applicant worked for 19 years 

at Repalle and that the service unions gave a memorandum 

to R-1 and the Qhief Post Master Ceneral,-Hyderabad, 

against the applicant about his maladministration. 

In the abov view, we feel that it is not proper 

to advert to the belated pleaof the applicant that the 

order o?.trans?et is indioteth 

It is submited that Sri T.V. Subba Rao, is agreeable 

even now for 	tkansrer to Battiprole. So, we make it 
U.LWUA:anabY, tne okoer or dismissal of this OA is not a bar 

for the concerne authority to consider on merits if 

mutual transfer application is going to be submitted. It 

is submitted th4 a representation was already made to 

the higher authokity against the order of transfer of the 

applicant. The loncerned authority hadjo disposeOf the 

said application as early as possible. 

The Q. is dismissed. No costs. 

(.r. Ihiruvengaj am) 	 (v. Neeladri Rao) 
Member2(Admn)1 	 Vice-Chairman 

Di e an Court 

  

To 
The Postmaster C 
The SuperiritendE 

3.5Qne copy to Mr.t 
Baghlingampz 

One copy to Mr.F 
One copy to Libi 
One spare copy 

neral, Vijayawada 
t of Post Offices, Tenali Division. 
Ch.Naidu, Advocate MIG -2, B-iS, F-12, 
ly Hyderabad. 
R.tvraj, Sr.CGSC.CAT.Hyd. 
ry, CAT.1-fyd. 
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